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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 336 of 2023

Pankaj Srivastava Applicant
Versus

Birla Carbon India Private Limited Respondent
INDEX

 Particulars . Pg. No.

~ Sr. No. |

] |
‘ 1. { Reply Affidavit to the Affidavit filed by the :
\

‘ Respondents(Withdrawal Application). 1-2
2 E-stamp Affidavit. - 73 B
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3. ' Identity proof of the deponent. ‘ Lf
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Lucknow Vernhng SoVasdan
Dated: 23. 09 . 2023 Pankaj Srivastava

Applicant
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NFW DI

Original Application Mo, 56 of 2027

Pankaj Srivastava , Applicant
Veriu
Birla Carbon India Private Limited [ eapondent

Reply Affidavit (o the Affidavit filed by the
Respondents(Withdrawal Application)

I, Pankaj Srivastava aged about 59 years son of Shri 12015,
Srivastava, C-12, Hitech Corhon colony, Renukoot, Sonbhadra,
Renukoot, Uttar Pradesh, Presently residing  permancntly  at
Resident B-203, Indraprasth Ciround, Vrindavan Yojana, Sector
4A, Lucknow.

. That the deponent is the Applicant in the present Original
application and is doing Pairvi of this case and as such he is well
acquainted with the facts and circumstances of the case deposed Lo

here under.

. That the applicant is filing the present application in relation to the
reply affidavit submitted by the answering respondents vide dated
04.09.2023.

3, That the applicant had filed an aforementioned original application

dated 04.05.2023 whereby the applicant stated certain facts related

ﬁ,/o"d tg the discharging untreated black water in a drain connected to
SOOI
ST > Sone River.
Rekha ATOra
dv, & Notay 4 That the respondents authority in consonance Lo the same filed a
INEITA P Y

wid. H.O: LU CKT’{ O'\I' ('L,))fm) "
- o reply dated 04.09.2023 whereby the applicant has gone through the
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the response of the answering authority and is satisfied with the
answer given by the concerned authority.

5. That the applicant is well pleased with the response rendered by
the same is willing to withdraw the O.A. N. 336 of 2023 filed by
the applicant as he do not want to pursue the case anymore in the

interest of justice.

Lucknow |OM ’ S dere

.

Dated: 23%.9- 2023 Deponent

VERIFICATION

I, the deponent named above do hereby verify that the

contents of paragraph 1 to 5 of this affidavit are true and correct to
the best of my personal knowledge and belief. No part of it is false

and nothing material has been concealed.

%UC](I'IOW VOVU‘ l‘\—ﬁ K S\"Y\/Mﬂt Ve
Dated: 22-9- 2023 Deponent



rowonsme || IMIININ

Government of Uttar Pradesh
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Certificate No.
Certificate Issued Date
Account Reference

Unique Doc. Reference

e-Stamp

IN-UP222821961565626V
23-Sep-2023 12:02 PM

NEWIMPACC (SV)/ up14733204/ LUCKNOW SADAR/ UP-LKN

SUBIN-UPUP1473320440196687436057V

¢ Purchased by PANKAJ SRIVASTAVA
Description of Document Article 4 Affidavit
Property Description Not Applicable

Consideration Price (Rs.)

First Party PANKAJ SRIVASTAVA
Second Party Not Applicable :
Stamp Duty Paid By PANKAJ SRIVASTAVA
Stamp Duty Amount(Rs.) 10
(Ten only) ¥

: 4

520

Rekha Arora \ 7

: pdv. & Notary  \'==
< Wild. H.0. Lucknow
Regd.NoB‘l(?%)l?ﬁU‘

HEAL SHIVAS TRV A a0 Al Seil A87 30 4 Sadna, Skiy AS 4

A4 SRIVAETAVA FANKAL SRIVAS | AVA PANKA S5Hiva

Q@ & ¥oo
. Rekha Aror
Adv. & Notary
i3 1.0, LUCKNOW LLP. INDIA
R, No. 31(7912001

Statutory Alert:

1. The authenticity of this Stan

np certificate should be verified at ‘www.sheilastam

p.com' QF uging & Stamp Mnhiltr: App of Stock Holding

Any discrepancy in the details on this Certificate and as available on the we.bs:iﬁr:  Mobila App renders it invalid
2 The onus of checking the legiumacy is on the users of (he certificate
310 case of any discrepancy please infoim the Competent Authenty
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